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(c) As the imported edible oils are
cheaper than the indigenous edible
oils gnd form only a percentage of the
total oil requirements of vanaspati
units, there would normally be no in-
ducement for not utilising the allptted
quantitles in full, particularly at a
time whep indigenoys pils are so cost-
ly as to make the industry feel that
it is uneconomijcal for it to purchase
them and produce vanaspati upto
optimum capacity. In any case, allot-
ments of imported oils are made only
as a percentage of the past production
of vanaspati,

(d) Dges not arise,

Steps to improve the Lifo of People
Living in §lums in Bambay City

2282, SHRIMATI ROZA DESH-
PANDE: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether Central Government
had provided Rs. 2 croreg 10 lakhs to
improve the life of people living in
slums in Bombay city;

(b) if so, how and in which areas
the amount has been spent;

(c) whether out of this amount
Rs 32 lakhs were to be spent for
DHARAVI slums;

(d) if so, whether nothing has been
done 50 far in this area; and

(e) the steps being taken to im-
prove W.C and water supply etc, in
the Dharavi slums?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
¢SHRI OM MEHTA): (a) to (e). 191
prajects in were approved as
in the statement placed below at an
estirated cost of Rs. 4,06,18,530 under
ithe Central Scheme for Environmental
-mprevement in Slum Areas during
Jdhe years 1972718 and 1873-74 [Placed
in Library. See No, LT-8172/74]. As
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per the last progress reports sent by
the Government of Maharashira, an
expenditure of Rs. 2,30,91,407 has been
incurred by them. An expenditure of
Rs, 2,536,047 has been incurred for pro-
vision of amenities as per the last
progress report in respect of Dharavi
Kalyan-wadi & Dharavi Koliwada
Pille Bungalow
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Application for out-of-turp allotment
of Type I Quarters

2284 SHRI R V BADE: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of applications re-
ceived from the Central Government
class IV employees in Delhi/New Delly
for out-of-turn allotment of type I
quarters through the Members of
Parliament 1n 1973-74 and the number
of such applications pending as on the
1st July, 1974;

(b) the number of employees to
whom allotments have been made on
out-of turn basig and the criteria for
the rejection of other applications,
and

(c) whether a large number of ap-
plications m respect of tuberculosis
patients for out-of-turn allotment
have been rejected angd if so, the
number thereof and reasons for the
rejection?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) During
the year 1973-74, 18 cases for ad hoc
allotments 1n type I were recommend-
ed by Members of Parliament. Out
of them, 6 cases were pending as on
Ast July, 1974;
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(b) Ad hoc allotments have beun
made to 8 employees Requests are
rejected where there are not strong
enough medical or other reasoms to
justify ad hoc allotments

(¢) In 4 cases of TB, requests for
ad hoc allotments have been turned
down for the following reasons:

(1) in one case, the medical autho-
nity concerned termed the
disease as minimal and non-
infectious

(1) m two cases, the dwsease was
certified ag inactive and non-
infectious

1 the fourth case, the disease
was 1n active phase, but the
ailling relation was not a
member of the ‘family’ of the
applicant,

(111)

Report of Enquiry Commitieg on
Alaram Farm, Kerala

2285 SHRI C K CHANDRAPPAN:
Will the Minister of AGRICULTURE
be pleased 1o state*

(a) whether Government have re-
ceived the Report of the enquiry
Commiitee on Alaram farm;

(b) if so, the main findings of the
enquiry,

(¢} whether Government have im-
plemented certain measuies according
to the findings of Enquiry, Commis-
sion;

(d) if so, the details thereof; and

(e) if not, the reasong for not doing
sa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (e) The Committee set up to
enquire into the working of the Alaram
Farm has not yet submitted its report
to the Government. Its recommenda-
tions will be examined and action
taken wherever necessary, on receipt
of the report,





